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ORDER

Learned counsel for the petitioner is present. In relation to the compliance

with the directions dated 03.08.2018, learned counsel for the petitioner has filed

an affidavit along with the Email Communication sent to the Email ID of the

respondenV Corporate Debtor dated 04.09.2018. Further in relation to filing of

tracking report evidencing the service of advance copy of the application, learned

counsel for the petitioner represent that compliance in relation to the same has

been dispatched by post to the registry ofthis Tribunal and that the tracking report



shows that the same has been received. However, in relation to the actual receipt

of the consignment, the same is not available on record and in the circumstances,

the Bench officer is directed to ascertain from the registry about the receipt of the

said consignment bearing consignment No. EDO7g2l5l002IN dispatched on

09.08.2018 and update the records of this Tribunal with the same before the next

date of hearing. In any case, copy of the consignment which was sent shall also

be filed by learned counsel for the petitioner by today itself. Post the matter for

consideration on 21.09.2018.

Member (Judicial)
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